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Dharamveer Singh 
S/o Sh. Sher Singh.  
Village Maihri 	F.O.Gobuhana. 
District !hajjar iHaryana) 
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Pitambar Yadav, 	 .. . . 	
: ----- 

S/o Shri Mohan ''adav,  
Vi I {age Debar Enclave. 
P,I.Jaffarpur .Rautarnor, 
District NsJafgarh, 
New Deihi-110073. 

Kr i shari Kumar 
S/o Shri Fetch Singh, 
Village Khedka Gujar, 
P.O.Dulheda, 
District JhaJjhar(Haryaria). 

..... 

Ramesh, 
S/a Shri Kartar Singh. 

k Village Maihri 
1P.0.Gohuhana, 
District Jhajjhar (Haryana). 

Jagd I sh. 
S/o Shri Laddu Li, 
Village & P.O. Issapur, 
New Deihi-110073. 

SuraJ PraI:ash, 
S/a Shri Kewal Singh, 
Village & P.O. Issapur, 
hew Delhi --110073. 
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Jaivir Singh. 
5/0 Shri Nafe Singh, 
Village Majhri, 
P .0 Gobuhana. 
District Jhajjhar (Haryana). 
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Anoop Singh. 
S/o Shri Kedar Singh, 
Village & P.O. lssapur, 
New Delhi-110073. 

Ramesh Chand, 
S/a Shri BishamberThayal 
Village & P.O. Issapur, 
New Delhi-110073. 
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Di lbagh 
S/o Shri- Saradara, 
..ViHage Màjhri. 
P.O.Gobuhana, 
District Jhajjhar '(Haryana.). 

Mahaveer Singh,  
S/a Shri Ràtan Singh 
Village Khedka Guj jar, P 0 Dulhera, 
Dish ict Jhajjhat (Haryana) 

' 	-- 	 • 	1 
Ravinder Singh, 	-; 
S/o Shrirar.a Chand, 	-.. 	 -. 	 . 	• 	 '- 
Village Bhovapur, 
P 0 Rathdhana, 
District Sonepat (Haryana) 

Dharambeer. 
S/a Shri Suraj Bhan, 
Village - &P.O. Issapur, 
New Delhi-110073. 
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Ram Avtar 
S/a Sh. Jai Narayan, 
Village & P.O. Badli. 
(Haryana). 
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shwar Singh-.. 
S/a Shri Mansa Ram, 
Village Majhri 
P - 0. Gabuhana, 
District Jhajjhar (Haryana). 
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S a t v e e r. 
S/o Shri Ram Chand, 
Vi I tage Mihr I 
P.O.Gobuhana, 
District Jhaijhar (Haryana). 

Ganesh Yadav, 
S/o Shri Mohan Yadav, 
Village Dabar Enclave, 
P.O.Jaffarpur Rautarnor, 
District Najafgarh, 
New Delhi-110073. 

Raj kurnar.. 
S/o Shri PrithVi'. 
Vi llage &FO; issapur, 
New D611ii110073;. 
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RameshKumar, 
S/o Shri- Baiwant. Singh. 
ViHageMajhri, 
P.O.Gobuhana', 
District :.Jhaj.jhar •(Haryana).. 

Parmanand, . 
S/o Shri Bujan Singh, 
Village Magri, 
P. 0. Gobuhana 
District JhaJihar (Haryana). 
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Rohtash, 
S/o Shri Ramer Singh, 
Village Majhri. 
P.O.Gobuhana, 
District Jhajjhar (Haryana). 
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Mamman Singh, 
S/o Shri Sukhi Ram, 
Village &P.0. Issapur, 
New Delhi-110073. 
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Bhim Singh, 
S/o Shri Sher Singh, 
Village &P.O. tssapur, 
New Delhi-110073. 
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Suresh Das 
S/0 Shri  Chattai-  Das. 
Vfffage& P.O. Mitrau. 
New Delh:-- 110073 

Dharamveer 
S/o Shri Sri Krishn. 
Village& P.O. Issapur, 
New Delhi-110073. 

Jai Prakash. 
S/o Shri Anandi Ram, 
9Vi-Llage & P.O. Jaffarpur, 
New DeIh,-110073 

(By Advocate: Sh. L.C.Goyal alongwith 
Ms. Manjusha Wadhwa and 
Ms. Pratibha Kumari) 

Versus 

National Bureau of Plant Genetic 
Resources, I .C.A.R. , PUSA, 
New Delhi-HO 012. 
(through its Director) 

The Indian Council of Agricultural Research 
PUSA, New Delhi-HO 012 
(Through its Di rector General) 	 -RESPONDENTS 

I will decide the OAs-1185/2003 to 1212/2003 together a 

common issue of facts and law is involved in these cases 

U 
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2. 	AppI icants are aggrieved of the fact that despite their 

continuous long service as casua' labour as all the applicants 

have been appointed during the year,  1977 to 1992 at different 

times but they have not been regularised. 	All the applicants 

C I a i in that t hey have been work rig for the I act so many years 

but 	have not been regulari sed. For this purpose they have 

rd t ied on P. scheme issued by Ministr'' of Personnel 	Public 

Grievances and Pensions. Department of Personnel & Training 

vi'de 	the ir 	OM dated' 7.5.88. 	It 	is 	further 	sta'tëd:I':.t.h&t 

resØondents vide order Annexure A-i dated 29.10.99 has ordered 

110 that as per the recommendations of the committee constituted 

the, purpose cont Enued in OM. dated.7. 6.88 issued by the 

Department of Personnel & Training had approved tepayment of 

- wages to be made to the casual labourers engaged at National 

Bureau of Plant Genetic Resources, lssapurand,sUbmi tted that 

respondents are acting in piecemeal fashion and are issuing 

the - orders based on the DOPT scheme of 7.6B8AbUt-, are not 

egutarising the employees though there are vacancies 

However, counsel for applicants was unable to point out if 

any 	junior to the applicants have been regularised or if any 

seniority 	I i s t 	is being maintained. 	Counsel for applicants 

has also been unable to satisfy, if at all the applicants had 

ever 	made 	any 	represeçtat ion 	seek ing 	regulai'isat Iofl 

Appl Ecant s counsel submitted that though appl icants had been 

ag i 'tat i rig 	through 	the r union 	for 	regular isa t ion but 	i t 

appears that everything was oni>- oral as no representat ton has 

ever suhrn i t 'ted - by the Union has been annexed w i th the OA . 	Fhe 

tact 	that respondents had applied the scheme dated 7.6.88 	in 

piecemeal fashion as per Annexure A--i, so it is quite manifest 

	

that iesponden-ts tu sp i r it appeats to have accepted the scheme 	 4 

of 7.6.88. 
I 



[6] 

4. 	1 think these OAs can be disposed of at this initial stage 

itself without issuing notice to the respondents with a 

direction to them to examine the case of the applicants for 

regularisao 1  if the applicants can be regularised in 

accordance w i t h the scheme dated 7.6.88 	Ihey should pass a 

easoned.  and speak i ng order thereon. 

For this purpose, Jet these OAs be treated as 

representation of, the applicants and,.same be sental.ongwjth 

the copy of this order to the respondents who are directed to 

PaSs a reasoned and speaking order thereon within a period of 

3 months from the date of receipt of a copy of this order and 

to,. see .toit that applicants can be regularised within the 

lranieworj< of .the.scleme. OAs stands disposed of, 

•A.copy 	f this' order 'be placed in all the fites' 

sd 	
Member ( J ) 
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